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He spondents,

( By Hon. i*ir. Justice B.C. 3ri\/astaua, y.C.)

The applicant, who u,=jS a Constable has approached

this Tribunal against his dismissal oroer. He uaa charge-shBej

being absent ^^^148 days.nn enquiry proceeded. The appl icopt
admitted his guilt before the enquiry offic^i. Tlie oi^^ciplinar

authoritytook the view that the charges against the applicant

have been proved and the applicant, in the past, uos also

a haoitual absen'tfC^nd once he was removed from service

on this very grouna in the year1987 but in revieu, the

punishment uas reduced, and he yas taken back in service

yith certain reductions but it yas not a fit case in uhich :

n©y he should be retained in service and that is yhy, he has bei

dismissed from service. The applicant filed an appeal before

the departmental appellate authority taking 5 pleas. One of

the pleaitaken by the applicant yas that he yas suffering

yith mental oisorder and due to yhich he has remained absent,

and he yas also not in a position to^stand right or urong.dut,
tr

this plea yas outright rejectad by the appe]1atfi.authority

on the ground that it yas ap after thought. The other pleas

of the applicant yere for giving him an opportunity of hearing

and for defence assistancB, the appellate authority stated
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did not allow the enquiry to proceed therefore, this

was also not ^ ground for intervention. «bout h4s p^^st

conduct, the disciplinary authority hajgu tiaksn

into account <^d pointiajlift out that in the past also he

suffered fram the same ailment. Thus, it cannot be said

that any factual or legal error has been committed by

the disciplinary authority or the appellate authority.

2. Accordingly, the application is hereby dismissed.

however, it is for the 0elhi Police to take his services

elsewhere by re-employing him but no observation in

this behalf can be made as has been desired dy the

learned counsel for the applicant. Ko other as to

the OBts.

PlemberC Aj Wice-Chairman

Dated; 22, 12. 1952
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